
V IN THE CELTRAL A1INISTRATIvE TRIBUNAl, H'DFSi9zfl BENCH AT HYDERABAD 

O.A.M. 00 /93 

Date of Order: 6/7-93 
Between: 

a 

Divitional railtay M.nager, (ns) 

South central Railway, Secunderabad, 

Portnncnt T,73y Inr'-ctor (Con) 
S.C.Rly, Secunderabad. 
chiefi Signa3. Inspector, 
Signal & Telecorrnunication tpartrnent, 
S.C.Rly, Secunderabad. 

AiDpliCaflts. 

and 

k,ÜcA'MA - 

2. Presiding Officer, Labour Court, 
Narayanaguda, A .3?. Eyderabad. 

Respondents. 

For the ApplicantsL tlr.N.I:.Devraj, Sc for Rlys. 

For the Respondents: 

CDRAMS 
THE 1-ION' BLE MR. JUSTICE V.NEELALRI 1W) VICE CHAIRMAN 

AND 

THE HONTBLE MR.P.T.TIRUVENQAflTiI'i : rIEFn3Er.(A91) 
The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-2 

in C.M.P.No. 

	

	12- /83 is suspended until further orders. 

Issue nctice to the Respondents. 

Post the case on 6.9.93. 

To 
.me Divisional Railway 1'ianager (B.G) S.C.Rly, Secunderabad. 
The Permanent Way Inspector (con) s.c.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & TelecoiTntunicatiofl 

Department, S.C.Rly, Secunderabad. 
One copy to ilr.N.R.Devraj, SC for Elys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 
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IN TFrE CErTRAL ADr'JNi STRATIVE TEl BUNAL 
1-IYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR.USTICE V.NEELADRI RAO 
VICE CH2IRMAN 

AND 

THE HON'BLE Id(.A.B.GDRTY ; MEMBEK(AD) 

AN 

THEHON'BLE ivT .CHANDRASEJGIAR REDLY 

/ 	
MEIiBER(J) 

4 
THE HON'BLE HR.P.T.TIRUVENGADAN :M(A) 

Dated : 	JJ1993 

0 RDER/JU&CNT 

r p Mn 

T.jrrNac 

Admitted and Interim directions 
I cciie 

pv m 

Di$pSed of with directions 

Dismised 

DisniisedTh 5refau1C 

Rejecte' J Ordered 

No orde\ as to costs. 

.-------'rr',•  TrifliM 
(6ct1tal AJurflU1t8t1 
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